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NOTIFICATION

No. F 7-22/2017/32. — In exercise of the powers conferred by sub-section (1) of Section 85 read with
sub-section (3) of Section 24 of the Chhattisgarh Nagar Tatha Gram Nivesh Adhiniyam, 1973 (No. 23 of 1973), the
State Government, hereby, makes the following further amendment in the Chhattisgarh Bhumi Vikas Niyam, 1984, the
same having been previously published as required by sub-section (1) of Section 85 of the said Adhiniyam, namely :-

AMENDMENT
In the said rules,-
In rule 28, for the words, figures and symbols “prescribed in sub-section (5) of Section 30 of the Act”, the

figure and words “of 30 days (thirty days)” shall be substituted.

By order and in the name of the Governor of Chhattisgarh.
REGINA TOPPO, Additional Secretary.
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